
UNION GOVERNMENT 
APPROPRIATION 
ACCOUNTS-RAILWAYS 
(1996-97) 

II': LOK SABHA SECRETARIAT 
,lJ NEW DELW 

3 



, 

THIRD REPORT 

PUBLIC ACCOUNTS COMMI'IwI'EE 
(1998-99) 

(TWELFI'H LOK SABHA) 

UNION GOVERNMENT 
APPROPRIATION ACCOUNTS 

RAILWAYS (1996-97) 

Pramted to Lolc Sabha on 22 December, 1998 
LtUd in Raiya Sabha on 22 December, 1998 

LOX SABHA SECRETARIAT 
NEW DELHI 

December, 1998/AgrflIuIylUUl, 1920, (SaIca) 

3970/LS/JL-l-A 



PAC No. 1639 

Pric,: RI. 18.00 

~C- ) 

~6\·'..2'5)f 
~ ~. ~_:) 0 

Cl998 BY'1.oK SABRA SECRETARIAT 

Published under Rule 382 of the Rules of Procedure and Conduct of 
Busineu in Lot Sabha (Ninth Edition) and Printed by the Manaler, 
P.L. Unit, Govt. of India Press, Minto RQad, New Delhi-llOOO2. 

3970/LS/F-l-B 



~'ERDA TO THIRD_"Rfl'~¥k 2blHIM~"~CCOURTS COHJUTTE,t 

i 
~ , 

't-J----------------------------------------------------
" ... Para Line For Read 

T' --------------- .. -----------------------.. -------------
21 6 Rs.2BO.57 Rs.2BO.87 crore 

7 21 7 were that net were the net 

e 23 5 that the that in the 

. 12 table last Appropriation Appropriation 

I No.16 - Capital 

~'~ table last 9.35 0.35 
I :-_____________________________________________________ _ 



CONTENTS 

COMPOSITION OF THE PuBUC ACCOUNTS COMMITTEE 

1998-99 ..... 

INTRdbucnON . 

REPORT •.... 

APPENDICES 

~ I. Grantwise summary of Appropriation Accounts (Railways) 

PAGE 

(iii) 
(V) 

1 

for the year 1996-97. . . . . . . . . . . . . . . . . . . . . . 21 

II. Explanatory Note furnished by the Ministry of Railways in 
respect of savings under Grant Nos. 5, 9, 10, 14 and 
l~apital during the year 1996-97 . . . . . . . 24 

III. Statement of Conclusions and Recommendations 29 

PART II 
I 

Minutes of the Sittings of Public Accounts Committee held on 
'7.10.1998 (FN) and 17.12.1998 (AN). . . . . . . . . . . . . . . 39 



COMPOSmON OF THE PUBUC ACCOUNTS COMMITIEE 
(1998-99) 

Shri Manoranjan Bhakta - Chairman 
MEMBERS 

Lok Sabha 
2. Shri Prithviraj D. Chavan 
3. Shri Ram Tahal Chaudhary 
4. Smt. Bhavana Chikhaliya 
5. Shri C. Gopal 
6. Shri Vijay Kumar Khandclwal 
7. Maj. Gen. B.C. Khanduri 
8. Prof. Ajit Kumar Mehta 
9. Shri Rupchand Pal 

10. Shri M. Rajaiah 
11. Shri Ch. Vidyasagar Rao 
12. Dr. T. Subbarami Reddy 
13. Shri Prabhat Kumar Samantaray 
14. Shri K. Natwar Singh 
15. Prof. Saifuddin Soz 

Rajya Sabha 
16. Shri Md. Salim 
17. Shri K.R. Malkani 
18. Shri Satishchandra Sitaram Pradhan 
19. Shri J.. Chitharanjan 
20. Shri' ~.yant Kumar Malhoutra 
21. Shri Vayalar Ravi 
22. Shri K. Rahman Khan 

SECRETARIAT 

1". Dr. A.K. Pandey - Additional Secretary 
2. Shri P.D.T. Achary 
3. Shri Devcndcr Sinp 

- Joint Secretary 
- DepUly..;$ecretary 

4. Shri RajceV" Sharma - Under Secretary 

(iii) 



INTRODUCTION 

I, the Chairman, Ppblic Accounts Committee having been authorised by 
the Committee, do present on their behalf, this Third Report of the 
Committee on Union Government Appropriation Accounts-Railways 
(1996-97). 

2. The Committee examined the Union Government Appropriation 
Accounts of the Railways for the year 1996-97 and audit observations 
thereon in the light of written information furnished by the Ministry of 
Railways. The Committee also took oral evidence of the representatives of 
the Ministry of Railways on 27 October, 1998. The Committee considered 
and finalised this Report at their sitting held on 17 December, 1998. 
Minutes of the sittings form Part-II of the Report. 

3. For facility of reference and convenience, the recommendations of the 
Committee have been printed in thick type in the body of the Report and 
have also been reproduced in a consolidated form in Appendix-II to the 
Report. 

4. The Committee would like to express their thanks to the officers of 
the Ministry of Railways for the cooperation extended by them in 
furnishing information and tendering evidence before the Committee. 

S. The Committee also place on record their appreciation of the 
assistance rendered to them in the matter by the Office of the ComptroUer 
and Auditor General of India. 

NEwDEUD; 

18 December, 1998 

27 AgrahaylllllJ, 1920 (StMuI) 

(v) 

MANORANJAN BHAKTA, 

ClulimuJft, 
Public AccoUiJts Commiltee. 



REPORT 

UNION GOVERNMENT APPROPRIATION ACCOUNTS-
RAIL WAYS (1996-97) 

I. ADDual Approprlatloa Accounts of the Union Government 

The Appropriation Accounts of the Union Government are prepared 
annually according to the different sectors of the activities of the 
Government viz., Ovil, Defence Services, Postal Services, 
Telecommunication Services and Railways. These compilations present the 
accounts of sums expended on various specified services by the Ministries! 
Departments concerned in a financial year compared with the grants! 
appropriations authorised by Parliament for those particular services in 
that year as specified in the schedules appended to the relevant 
Appropriation Acts. 

2. The ADDuai Appropriation Accounts in respect of the grants! 
appropriations pertaininl to the Railways are prepared by the Ministry of 
Railways and audited by the Comptroller and Auditor Gener~ of India 
who also submits a separate Audit Report thereon to the President, who in 
tum, causes them to be laid before each House of Parliament in terms of 
Article 151 of the Constitution. 

3. After their presentation to Parliament, these Annual Appropriation 
Accounts and the Audit Report thereon stand referred to the Public 
Accounts Committee for examination under the provisions of Rule 308 of 
Rules of Procedure and Conduct of Business in Lok Sabha. 

n. Appropriation Aceouats or Rallways for 19"-97 

4. The Appropriation Accounts of the Railways for the year 1996-97 and 
Audit Report thereon were laid in both the Houses of Parliament on 
9 June, 1998. 

S. The results of aamination by Audit of the Appropriation Accounts of 
the Railways for tbe year'I996-97 have been brought out in paragraph 1.8 
of the Report of the CAtAG of India for the year ended 31 March, 1997, 
No. 9 of 1998, Union Government (Railways). 

6. In the succeedinl parts of this Report, the Committee have examined 
the uDion Government Appropriation Accounts of the Railways for the 
year 1996-97 and audit observations thereon in the liabt of the written 
information furnished and om evidence tendered before the committee by 
the repfCICnwives of the MiDistry of Railways (Railway Board) on this 
SUbject. 

3f'IO/LS/IL-2-A 
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m. l'IDaaclal allocations and utilisation 

7. The Ministry of Railways operated 16 grants/appropriations during 
the year 1996-97. The following table gives a brief summary of the 
expenditure incurred by Railways during 1996-97 compared. with the grants 
and appropriations authorised by Parliament for that yean 

(Rs. in crore) 

OriJiaal Sup- Total Actual Exctsl (+) 
Fant plemen- Fan" expendi- Savinp (-) 

tary appropria- ture 
Fant tion 

I. Revenue 

Voted 27921.71 395.63 28317.34 27704.27 (-)613.07 
aiarpd 10.98 9.66 20.64 14.43 (- )6.21 

Total 27932.69 405.29 28337.98 27718.70 (-)619.28 

D. Capital 
Voted 12878.81 474.74 13353.55 13105.62 (-)247.93 
Clwpd 9.00 1.44 10.44 8.43 (- )2.01 

Total 12887.81 476.18 13363.99 13114.05 (-)249.94 

Total Voted 40800.52 870.37 41670.89 40809.89 (-)861.00 
Total Charaed 19.98 ~11.l0 31.08 22.86 (-)8.22 

Grant Total 40820.50 881.47 41701.97 40832.75 (-)869.22 

8. Another table giving grant-wise summary of Appropriation Accounts 
(Railways) for the year 1996-97 is enclosed at Appendix-I. 

9. A detailed analysis of the Appropriation Accounts revealed that there 
were substantial variations between the sanctioned provisions under 
various grantnppropriations vis-a-vis actual expenditure incurred by 
Railways during 1996-97. There were total savings of Rs. 1060.23 crore 
under the grants (Nos. 1, 2, 3, S, 9, 10, 14, IS, l~apital and Revenue) 
and in the appropriations (Nos. 4, S, 6, 7, 8, 10, 11, 12, 13, and 
16-Capital). There was also an aggregate excess expenditure 
of Rs. 191.01 crore in eight grants and three appropriations. All these 
instances of excesses and savings under different grants and appropriations 
resulted in an overall net saving of Rs. 869.22 crore against the total 
sanctioned provision of Rs. 41,701.97 crore during the year 1996-97. 

10. In tbe tight of the explanatory note furnished and oral evidence 
tendered by the representatives of Ministry of Railways, thc Public 
Accounts Committee have examined the reasons for and the circumstances 
leading to excess expenditure of Rs. 191.01 crore under eight voted grants 
(4, 6, 7, 8, 11, 12, 13 and l(~RailW1lY Funds) and three charged 

3970/LS/F-2-B 
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appropnatlons (3, 9 and 16-Railway Funds) for the year 1996-97 a .. u 
presented their Report on the subject (1st Report of PAC-12th Lok 
Sabha) to Parliament on 8 December, 1998 recommending regularisation 
of the excess expenditure under Article 115 (1) (b) of the Constitution 
subject to certain observationS'tecommendations. 

IV. Savinls in various Granl5"Appropriations 

.11. Sa~ings in a grant or appropriation indicate that the expenditure 
could not be incurred as estimated and planned. These may be illustrative 
of poor budgeting, casual attitude or shortfall in performance depending 
upon the circumstances and the purpose for which the original grant or 
appropriation was provided. During the course of examination of 
Appropriation Accounts relating to Railways for the year 1~97, the 
Committee noticed savings of the order of Rs. 613.07 aore and Rs. 247.93 
crore in the Revenue and Capital Sections (Voted) .-espcctively in ten cases 
of the grants operated by the Ministry of Railways. 

12. The complete text of the explanatory note furnished by Ministry of 
Railways in respect of five grants (Nos. 5, 9, 10, 14 and 16-Capital) 
where savings exceeded Rs. 100 crore in each grant duriR&. the year 
1996-97 is reproduced at Appendix-II. 

(A) Savinls under Voted Grants 

13. The Committee's scrutiny of the Appropriation Accounts of the 
Railways revealed that savings were registered by the Railways in the 
following Voted grants during 1996-97:-

(Rs. in crore-Approx.) 

Granl 'Nalure of expendilure TOlal Granl Actual Savina; % of 
No. expenditure saving 

1 2 3 4 5 6 

l. Railway Board 24.21 22.14 UTI 8.55 
2. Misc:. expenditure 123.27 116.63 6.64 S.38 

(General) . 
3. General Superintendancc 850.63 839.97 10.66 1.25 

and Services 
S. Repain and 1189.44 1069.83 119.61 10.06 

Maintenanc:e of motive 
power 

9. Operating expense.- 3365.SO 3216.50 149.00 4,43 
Traffic: 

10. Operating expense_ 4003.61 3753.42 250.19 6.25 
Fuel 

14. Appropriation to Funds 7076.00 6942.06 133.94 1.85 
IS. Dividend ro General 1587.37 1507.46 79.91 5.03 

Refeilues. Repayment of 
loans from General 
Revenues and 
Amortisation of over· 
c:apitalisatioa 



.".~ .. 

1. 

16. 

16. 

2 

AsseC5-Acquisition, 
Construction and 
Replacement~n 
Line Works (Revenue 
Section) 
Assets-Acquisition 
Construction and 
Replacement (Capital 
Section) 

4 

3 

45.00 

8271.90 

4 5 

228.03 16.97 

7991.03 280.87 

(8) Savinp under Charied ApproprlatloDS 

6 

37.71 

3.40 

14. The Committee's scrutiny has furth~r revealed that savinas were 
rcaistered by the Railways in the following charged appropriations during 
1996-97:-

(RI. in lakb-Approll.) 

Grant Nature of npenditure Total Appro- Actual Savilll 'II.of 
No. priation eKpenditure savia, 

4. Repain " Maintenance of 10.00 4.66 • 5.34 SJ.43 
Permanent Way and Works 

s. Repairs " Maintenance of 4.00 Nil 4.00 100.00 
Motive Power 

6. Repairs " Maintenance of 1.8S 00.49 1.36 73.32 
Carriages and Walons 

7. Repain " Maintenance of Plant 11.00 1.24 9.76 88.76 
aDd Equipment 

8. Opentiq EKpe_ - IloIliq 6.00 3.88 2.12 35.31 
Stock and Equipment 

10. Operatinl EKpe_ - Fuel 1.00 Nil 1.00 100.00 
11. Staff Welfare aDd Amepitin 00.50 00.24 00.26 51.07 
12. Misc. Worltiq &PC1llCl 1958.29 1l58.47 599.12 30.63 
13. Provident FUDd, Peuioa and 6.5.19 56.48 8.71 13.36 

other RetiremeAt benefitl 
16. AlIcia-Acquisition, 572.89 168.59 404.30 70.57 

Coastruc:tioa and Replacement 
- other ExpeDditure (Capital) 

(C) Gnutl reaJsterlnl savlDp over Ill. 100 croft 

15. Under 5 grants (Nos. S, 9, 10, 14 and 16-Capital), the Railways 
rcaistercd savinas of over RI. 100 crore in each case. In the subtcquent 
parts, the Committee have dealt withthcae savinas in the Upt of the 
contributory reasons therefor u furnished by the Ministry of Railways:-

(I) Gnut No. S - Worldna Ex ....... a.,..n aad M .... • .... at 
Motive Po .... 

16. The Committee's examination of Grant No. S revealed that the 
overall savinp of RI. 119.61 crore under this grant wu the net result of 
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excess in one Minor Head and savings in four Minor Heads. The Minor 
Heads under which savings occurred and the contributory reasons therefor 
are given below: .... 

Minor Heads Savings 

Establishment in Offiees 9.60 

Steam Locomotives 12.87 

Diesel Locomotives 65.33 

Electric Locomotives 36.15 

(RI. in crore) 

Contributory reasons Advanced 
by the Railway Board 

Less staff cost due to non-filling 
up of vacancies 

Qosure of Steam Loco Sheds 
and re-deployment of surplus 
staff in other activities 

Receipt of less Store debits and 
less POH activities than 
anticipated 

Non-receipt of high value items 
of stores and less receipt of 
debits than anticipated 

17. Explaining the reasons for savings under Grant No. S. the 
representative of the Railway Board deposed during oral evidence before 
the Committee as under:-

........... in Gran' No.5, which deals with repair and maintenance 
of motive power, the volume of repairs undertaken both of electric 
locomotives and diesel locomotives - periodical overhauls - were 
less than what we have planned for. Consequently we had to incur 
some savings on this." 

(D) Grant No.9 - Working Expenses - Operating Expenses-Tralllc 

18. The Committee's scrutiny of this grant revealed that the Railways 
had obtained RI. 3365.50 c:rore at the budget estimate but they incurred 
the actual CfPCnditure of RI. 3216.50 crore and thus had unspent balances 
of RI. 149 crore. The overall savings of RI. 149.00 crore under this grant 
were net result of savinp of RI. 229.46 c:rore under four Minor Heads which were 
partially offset by eEClICI of RI. 80.46 c:rore under three Minor Hcads. 
The savin" constituted 10.07 per-ceDt of the total sanctioned 
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provision under this grant. The MiHor Heads under which the savings were 
registered by the Railways under this grant alongwith contributory re!lSOns 
therefor are indicated below:-

Minor Heads Savings 

Establishment in Office 1.95 

Yard Operations 14.96 

(Rs. in crore) 

Contributory reasons Advanced 
by the Railway Board 

Less staff cost and less 
expenditure on contractual 
"payments 

Receipt of less store debits and 
less expenditure on staff cost 

Transhipment and Repacking 0.38 
Operations 

Lesser activities under 
Transhipment and Repacking 
operations 

Other Misc. Expenses 212.17 Decrease under terminal 
charges and receipt of more 
credits on accounts of IRFA 

(ill) Grant No. 10 - Working Expenses-Operating Expenses-Fuel 

19. A scrutiny of Grant No. 10 revealed that there was a saving of 
Rs. 250.19 crore against the sanctioned budget of Rs. 4003.61 crore. The 
Minor Heads under this grant where savings had occurred during 1996-97 
alongwith the contributory reasons therefor are given below:-

Minor Heads 

Steam Traction 

Diesel Traction 

Electric Traction 

(Rs. in crore) 

Savinp Contributory reasons Advanced by 
the Railway Boam 

15.82 Closure of Steam Loco Sheds thereby 
resulting in less consumption of coal 
from stock 

135.80 Less performance in GTKMs£KMs 
as well as less adjustment of debits of 
freight and handling charges due to 
decrease in activity 

98.57 Reduction in consumption of enerIY, 
less Contractual payment to State 
Electricity Boards and adoption of 
ellerIY saving measures 
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(iv) Grant No. 14-Approprlatlon of Funds-Depreciation Relel"Ye Fund, 
Development Fund, Pension Fund, Capital Fund 

20. The Committee's scrutiny of this grant revealed that the sanctioned 
provision for Appropriation of Funds was Rs. 7076.00 crore. However, the 
Railways incurred actuar expenditure of Rs. 6942.06 crore thus registerin. 
savings of Rs. 133.94 Crore under this grant. The amount of the savings 
under the relevant minor heads and the contributory reasons therefor arc 
given below:-

Minor Heads 

Pension Fund 

Development Fund 

(Rs. in crore) 

Savings Contributory reasons Advanced by 
the Railway Board 

535.00 Non-materialisation of 
implementation of 5th Pay 
Commission's recommendations 

35.79 Less expenditure 

The above savings under this grant were partly offset ~y excess 
expenditure under the following Minor Heads:-

Depreciation 
Reserve Fund 

Capital Fund 

200.00 

236.85 

More expenditure in this Fund 

Availability of surplus left after 
appropriation to Development Fund 

(v) Grant No. l~Aaell-Acquls1tlon, Construction .... ItepI8ce-
ment.-c.pltal 

21. The Committee's scrutiny has revealed that a grant of RI. 8101.90 
crore was obtained at the Budget Estimate stage. A supplementary anat 
of as. 170.00 c:tpre was also obtained for certain on-going projcc:tl under 
Plan h~ad "New Unes" and for 'Out-of-tum' works, which were reprded 
as "New servic:oNew instrument of Service" . There was also • 
misclassification of Rs. 1.51 crore. The overall savings of Rs. 280.87 uDder 
this J1"8Dt were that net result of agregate excesses of RI. 172.57 crore 
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under four Minor Heads and a"relate savinas of Rs. 453.44 crorc under 
13 Minor Heads. The Minor Heads under which the savinas were 
registered by Railways under this grant arc given below:- . 

(Rs. m crore) 

1 

Minor Heads 

(a) New Lines (Construction) 

(b) Doublinl 

(c) Traffic Facilities-Yard 
Remodelling and Others 

(d) Signalling and Telecommunication 
Works 

(c) Electrification Projects 

(f) Workshops-including Production 
Units 

(g) Staff Quarters 

(h) Investment in Government 
Commercial Undertakinp-Public 
Undertakinas 

(i) Other Specified Works 
-

(j) Store Suspense 

(k) Manufacturing Suspense 

(I) Misc. Advance 

(m) MTPs 

Savings Contributory reasons 
Advanced by the 
Railway Board' 

t ttl'" :n"'I1~is~n . 1.; ", 
17.08 

0.15 

7.36 

1.22 

50.09 

2.37 

20.39 

10.00 

0.55 

52.11 

244.42 

3.73 

43.97 

Slower progress 
of work 

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

22: The Committee's scrutiny of the Explanatory Note furnished by the 
Ministry of Railways revealed that the Railways have not furnished any 
plausible explanation for savinas under the above 13 minor heads of the 
grant except that these savin as were attributable to slower progress of 
work. 

23. On being asked as to why the Railways were not able to spend the 
money allocated to them for the projects like electrification of lines, 
repairing of signalling system etc., the representative of the Railway Board 
deposed before the Committee as under:-

"It is true that the electrification projects, we had to save Rs. SO 
crore for which I have got the reasons. The reason is non­
materialisation of some conductinl wires. That itself was to the extent 
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of about Rs. 11 aore. Then steel structure, tower wagons, S&T 
stores etc. also accounted· for the rest of the amount saved. Mostly 
we depend upon the contractors to supply these items in which event, 
an contractual failure to supply these items in time we run into 
problems. " 

24. The Committee's scrutiny of Grant No. 16 further revealed that the 
minor head "Manufacturing suspense~. alone accounted for savings of 
Rs. 244.42 crore out of the total net savings of Rs. 280.87 crore. On being 
asked about the savings under manufacturing suspense, the representative 
of the Railway Board stated during evidence:-

"Manufacturing suspense account is operated iD our production units. 
We have got six production units-two for locomotives, two for 
coaches, one for diesel locomotive rebuilding at Patiala, and another 
one at Wheel and Axle Plant. They operate manufacturing suspense 
account. Besides that, every zonal Railway has got repair workshops. 
It is a suspense account where the initial booking of expenditure, 
whether it is relating to materials, labour, incidentals or on-cost 
features, is budgeted for. It is a huge budget. The figure is close to 
Rs. 4,000 crore. In the initial stage, the debits are booked there. 
Afterwards, when the manufacture takes 'place, the value of the 
manufacture is transferred to some other final Head of account for 
which also budget is taken. This is a huge figure and so many 
fluctuations are possible in this activity. This is how, in that particular 
year some surrender has occurred .... 

Basically, the surrender has taken place in the production units. 
The three production units which were involved are ReF, CLW and 
ICF. In RCF, we had an industrial problem in the month of 
December. Therefore, the number of coaches which had been 
planned could not be turned out during that year. Earlier, we had 
budgeted for 1030 coaches in the manufacturing suspense account, 
but 100 coaches were produced less. That resulted in savings in the 
manufacturing suspense account." 

V. Peniatence savlap lD the Voted Grants 
". 

25. The Committee's detailed scrutiny has also disclosed that large 
scale savings bad been a recurring trend from 1994-95 onwards under 

"3970 ILS I F-3-A 
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the voted JI'BDts of the Railways. The following table indicates the 
quantum of sa!inp in Revenue as well 81 Capital sections of the Voted 
grant from 1994-95:-

(RI. in crore) 

Year Quantum of Savings in Voted Grants 

Revenue Capital Total 
Section Section 

1994-95 276.95 117.96 994.91 
1995-96 116.64 290.68 4C11.32 
1996-97 613.07 247.93 861.00 

26. In reply to a question on persisting savings in the Railways, the 
reprcscntatives of the Railway Board deposed as under:-

"Savings, of course, have become slightly more in the year under 
review. It will be our efforts to sec that we are able to identify the 
reasons in time." 

27. On being asked as to what percentage of variation betwccn 
authorised funds and actual expenditure was justifiable, the reprClCDtative 
of the Railway Board stated as undcr:-

"We would certainly like to have a system of budgeting in which 
there is hardly any variation." 

VI. BudptiDc ad Control Meebaalsnjl 

(A) Suppiemeotal'J Grats/Approprlatlons 

J 
" '" ;;" 

':' 

./ 

.•.. 

l 
" 

28. 1bc Govemment bave to obtaia accessary supplementary JI'8Ilts or .L~ 
appropriadoDl in accordaacc with the provisioa of utic:1c 115(I)(a) of the l'i. 
Constitutioa wbeaever the 'amooat provided for ia the sanc:tioacd budeet 
for any scrvic:c in • fiDaDcial year is fooad to be insufficlcat for • 
purposes of that year or wbea a accd bas arisen during that fiDanc:iaI year 
for supplementary or additioaal expeaditure upoa some "aew service" aot 
coatcmplated ia the anaual financ:ial statement for that year. 

29. In this context, the Ministry of Fmaac:c had also issued iastruc:tioDl 
to all Ministries/Departments oa 27 March, 1986 stipuiatinJ that 
supplementary demands should be severely restricted to genuine 
unforcJCCll expenditure whic:h could not be envisaJcd at the time of ~ 
preparin, the anaual budget or to mcct· the requirements of decision or 
developmoatstKin, place w, the approval of' the bud,e\ i.e. in respect 
of post~bu.t dcciIion ad Dot for CODtiaUiq sc:hcmca ad programmes. 

J9?0/LS/F-~8 
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30. The Committee'. ICI'Utiny of the Appropriation Accou: ; of the 
Railways has however, revealed that in the following seven cases, 
supplementary grants were· obtained which remained wholly or partially 
uDutilised and funds were reappropriated to other plan beads. In four out 
of the seven cases, funds more than the supplementary grants obtained 
were reappropriated to other plan heads. 

(Rs. in crorc) 

Final·Orane Actual ( -) Soiap' 
ExpeildieuR (+) &cal 

Plan Head-IaYClbneJd ill Public SecIar Vaden_in. (Capital) 
Oripoal 10.00 10.00 10.00 
Supplementary 10.00 
Relppropriatioa (-) 10.00 

..... IIad--New ...... ~ Ic.pbI) 

Oripnal 213.96 217.90 292.88 4.98 
Supplementary 96.CIO 
Relpproprialioa (-) 22.06 

........... N ................... (CllplIIII) 

OripDll 3919.14 3684.60 3677.91 (-) 6.8 
Su~mentary 2.50 
Relppropriatioo (-) 237.74 

........... MICIII. •• M_ (CapItal) 

OripDll 107.27 BO.39 105.04 24.65 
Supplemeatary I.SO 
Reappropriatioa (-) 2B.3B 

............ TnIIk ...... (II8IwaJ ..... ) 

0ripaaI 134.34 126.62 122.IM (-) 4.511 
Suppiemeatary 7.00 
ReappropriaIioa (-) 14.72 

..... ............. SI8dl (Il8IIwa, ...... ) 

0ripDIl 13210.56 1407.44 1431.Sl 24.07 
Supplementary 171.73 
ReappaOptiltioa (-) 84.85 

.... a •• SIp ....... Til ... , ..... W.n. ( ..... , ...... ) 

0ripDIl 2A2.84 217.72 220.78 3.06 
Supplemeatary 24.92 
Reapproprialicln (-) SO.04 



u 
31. The audit observations on the Appropriation Accounts (Railways) 

also brought out that the supplementary grants (RI. 870.37 crores) and 
appropriations (Rs. 11.10 trores) obtained during 1996-97 constituted 2.16 
per cent of the original grants and appropriations against 0.62 per cellt and 
2.27 per cent in 1994-95 and 1995-96 respectively. The supplmentary 
provisons under Grant No. 1 (RI. 1.16 trores), Grant No. 2 (RI. 3.47 
crores) and Grant No. 16--Capital (RI. 170 crorc~s) obtained during the 
year remained wholly unutilised, I! the savings of Rs. 2.07 crores, Rs: 6.64 
crores and RI. 280.87 trores respectively under these grants were more 
than the supplementary pfovisions. 

(B) injudicious Surrender of Funds 

32. Savings in a Grantl Appropriation are to be surrendered u soon as 
these are foreseen without waiting for the last day of the year. A scrutiny 
of the Appropriation Accounts, however, revealed that while there was the 
total net savings of RI. 869.22 crore, the Ministry of Railways surrendered 
only RI. 794 crore at the final modification stage. It is seen from the audit 
observations on Appropriation Accounts (Railways) that in three cases 
(Grant Nos. 7, 12 and Appropriation No.9), the Railways surrendered the 
funds despite the excess expenditure over sanctioned provisions. Similarly, 
in the following cases, more funds than the actual savings were surren­
dered at the final lI)odifleation stage resulting in excess over the fmal 
modified grantlappropriation: 

Panic:ulan 

Granl No.5 

Granl No.9 

Appropria-
lion 

Fi ........... MIUIII 
Approprialioa ElIpndi-

lure 

1189.44 1069.113 

3365.50 3216.50 

s.n 1.(09 

Savinp 

I I II. fit 

141,1.00 

4.001 

(RI. ia crore-Approa.) 

AmoUAI 
IUn'eMl-

creel 

12S_~ 

153.07 

4.31 

5.93 

4.27 

0.27 

(C) lojudlclous .. approprlatlun or fUBds 

33. A grant or appropriation for expenditure is di.~ributed by sub-heads 
or standard objects under which it is accxwnted. Rc-appropriation of funds 
can take place between primary units of ~rpropriation within a .... nt 
before· the close of fmandal year to which such lrant relatel. Re-
appropriation of funds ~ould be made only. when' it is known or 
anticipated that tbe appropriation for the unit froOl which funds are to be 
transferred will Dot be utilised in full or tllat savings can be effected is 
some units of an appropriation. 
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34. It is seen from the audit observations on appropriation accounts of 
the railways for the year 1996-97 that re-appropriations of funds under 
Grants No. 16 were made in injudictious manner as detailed below:-

(a) Reapproprlatloa of funds more tban the bud.t provlsloDi 

(Rs. in crore - Approx.) 

Final Grant Actual (-) Savings! 
Expenditure ( +) Excess 

Plan Head -- Traffic Facilities (Capital) 

Original -- 2.00 (--)4.19 (--)5.36 (--) 1.16 

Reappropriation (--)6.19 

35. The Ministry explained that the same was due to transfer of 
materials relatiq to aaetl abandoned without replacements over Northern 
Railway and writeback adjUitment in respect of Bitra Gunta. and 
Vijayawada redudaDt lines over South Central Railway. This was irregular 
II the writebact adjUllmenti ue to be treated as credit/recoveries outside 
the KOpe of the Grant. Further, depiction of minUi expenditure in the 
Grants Account is not in order. Moreover, the reappropriation of more 
funds than originaUy provided is also against the laid down principles of 
reappropriation. 

(b) Infract ........ pproprlatlon 

36. In the case pv~ below, lbc Original Budset was supplemented by 
TCappropriation, but finaDy an amount more than the reappropriation 
made was saved, rendering the entire reappropriation infructUOUI and i11-
p1anned:-

(Rs. in crore - Appro~.) 

Final Grant Actual ( -) Savings! 
Expenditure! ( +) Excess 

Plan Head - Stores suspense (Capital) 
" 

Original 2819.63 2870.05 2767.52 (-) 102.53 

Reappropriation 50.42 
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(c) Reappropriation .unst 'Nll.' provision 

37. In the following three cases, no budget provision was made 
originally but funds were provided for by reappropriation. While 
expenditure was incuqed under two heads, the entire reappropriated 
fund remained untillised under one head:-

(Rs. in crore - Approx.) 

Final 
Grant 

Actual (-) Savingsl 
Expen- (+)Excess 

.e_ ........ 

..... ~ I'.IecIrbI ·w .. (c.pjbi)"- .. diture, " , "' __ '.' •. 

Oripaal 0.0017 
Reappropriation 0.0017 

..... 1Iad-.............. III Dllmulled u.. (RaIl •• , Fun.) 

0riaiaaI 1.13 1.13 
Re.ppr0pri8tioo 1.13 

.... Had-&td QaarIen (Rn_) 

Oripoa\ 
Re.ppropriatiOil 0.04 

0.04 

(d) lrreaularUIes In Accountlnl System 

0.01 

(-)0.0017 

(-)0.03 

38. The Committee's secrutiny of Annexure-J to the Appropriation 
Accounts (Part-II) of the Ministry of Railways for the year 1996-97 
revealed that there were a large number of the cases where the 
irregularities in the nature of wrong booking of expenditure, non­
accounting of charges, belated adju!\tmcnt of amount, bookinl of 
expenditure over the above sanctioned provisions, fictitious adjustment, 
adjustment of amount to unrelated works, irregular adjustment of credit, 
irrelular financial adjustment, non-adjustment of debits, incorrect 
computation of rates, irregular adjustment of the transactions; and 
irregular booking of expenditure etc. had occurred in various zonal 
Railways. 

(e) Misclusiftcalion or expenditure 

39. In the light of recurring nature of a number or cases of 
misclassification of expenditure being report~d in the Appropriation 
Accounts of the Ministry of Railways, the Public Accounts Committee 
had in Paralrapb 1.38 of their 74th Report (10th Lok Sabha). desired 
that the cases of misclassification in expenditure should be sternly dealt 
with and the Committee appriled of the precise action taken alainst 
officers held responsible for these lapses. In their acction taken note. 
the Ministry stated that "it will be the constant endeavour of the 
Railways to arrest the incidence of misclassifieation while booking 
expenditure and any instance of miscla5sification would be viewed 
severely and taken up with and the defaulting RailwayslProduction units 
for determination of responsibility for the misclassification". It is, 
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however, ICen from AnnuUN-J 0/ PIUl-II-Detlliled Appropriation 
Accounts tbat a lalle number of cases of misclassification of expenditure 
had again OCCU1T$d even durinl the year 1996-97. 

40. On being asked u to wby the misclassifacation is bappeniDI despite 
its being pointed out by the earlier PAC in their 74th Report (10th LS), 
the representative of tbe Railway Board stated as under:-

"Misclassifacation seems to be a chronic issue. It bas been comin, 
forward u the bon'blc Member hu rightly pointed out, over the 
years. The buic reuon for this is that we have got laths and Iakba of 
transactions. These lakhs of transactiona are booked in tbe accounts 
at the lowcst Icyell. Somebody in the executive side identifies tbe 
accountin, liead to which it should 10. Somebody in the accounting 
side checks it u a test check basis. Thereafter it is taken into 
account. I would first of all like to assure that these are not 
deliberate misclassifications. They are purely errors of judgement." 

The witness further deposed:-

"I am sOrry to say that this misclassification is persisting. We are 
reiteratin, tbe instructiona which prescribe that transactiona at 
different levell mUit be Krutinised by the accounts officers in order 
to keep them under control. I would not claim complete 
improvement but we are kccpin, under control". 

VI. Loa. In the aaU"a,. durin. 1996-97 

41. The Committee's scrutiny of Annexure-H to tbe Appwpriation 
Accounts (Part-II) of the Railways for the year 1996-91 disclOlCd that there 
were 2,26,539 incident. of loues involvin, Rs. 58.74 crore in R .. ilways 
durina 1996-91. These IoueI oa:urred mainly due to theft, accident, 
natural calamitie. and in tranait. ne number of cues of lou alonawith the 
amount under various pnll are u under:-

(RI. in crore) 

Grant No. No of cue. Amount 

1 2 3 

3 6 0.06 
4 14746 21.13 
5 4946 5.67 
6 1~7 23.79 
7 17801 3.01 
8 41989 1.40 
9 90 0.15 

10 2978 9.35 
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1 2 3 

11 1135 0.02 
12 1108 O.SO 
16 1073 2.66 

Total 226539 58.74 

42. On being asked about the reasons for loss of Rs. 58.74 crore in 
2.26.539 incidents having taken place during 1996-97. particularly in transit 
and because of theft in Railways, the reeresentative· of the Railway Board 
deposed as under:-

"These transit losses take place because of accident, adverse weather 
conditions and law and order problems. Sometimes, due to a 
derailment which has taken place, the goods are lost at the site of the 
accident. 

These are losses which are inherent in any system of 
transportation. " 

CONCLUSIONS AND RECOMMENDATIQNS 

43. The. Committee are astounded to ftnd the substantial varlatloas 
between the sanctioned provisions and the actual expenditure Incurred 
thereagainst by RaUways In aU the grantnppropriations operated by them 
during the year 1996-97. There were allrqate savlncs of Rs. 1060.13 erore 
in ten cases under the Grant Nos. 1, 1, 3, 5, 9, 10, 14, 15 and 16-Capltal 
& Revenue and In ten cases under the Appropriation Nos. 4, 5, 6, 7, 8, 10, 
11, 12, 13 and 16-Capltal. The savlnp In all the cases of voted grants 
exceeded Rs. 1 crore each and ranced between RI. 1.07 crore and 280.87 
crore. What is stiD more disturbinC is the fact that the quantum of'savln. 
exceeded even Rs. 100 Crore each In the case of Grant Nos. 5, t, 10, 14 and 
16-Capital. To cap It aD, there was also an aurepte acess expenditure of 
RI. t91.01 crore In eicht lranu and three appropriations. AU these 
instances of excesses and savlnls under dl~erent grants and approprlatloas 
resulted in an overaD net savini ot RI. 869.ll crore durlnl the year 
1996-97 • Obviously, these instances of larae scale variatioas under· aU 
grantnppropriations leadlnl to either excesses or savinp betray absence of 
a sound budgetary mechanism for assesslnC the actual requirements of 
funds and the casual and routine maDDer In which the budlet estimates are 
being prepared by the RaUways. Altboulh the Financial Commissioner, 
RaUway Board stated durln& evidence that be would certainly Ilke to have a 
system of budgetlnl In which there was hardly any varlatlon, the Committee 
are apprehensive that this sori'y spectacle of financial IndisclpUne wDI not 
improve . unless the MInIstry of RaIlways lnipress upon their budpt 
controlling authorities to undertake the task ot budaet preparation with 
utmost seriouSOe5S and care, ta1dn& Into coaslderatlon the Incllcaton Dke the 
past trends ot expenditure, the stqe ot formuiatloMmplementation of 
various schemes for which funds are souabt. The Commltt,e, therefore, 
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recommend lhat the Ministry oC Railways should address this Issue seriously 
and devise a Cool prooC mechanism to overcome the deficiencies In their 
existing syslem oC assessioa the requirement of Cunds. The Committee would 
also desire the Min~try oC Railways to carefully review and sc:rutinise the 
budget estimates prepared by their lower formations and apply tbe 
necessary correctives so as to make the budget exercise more realistic and to 
obviate such large scale variations In future. The Committee would like to 
be apprised oC the preciSe steps taken by the Ministry In this regard. 

44. The Committee note that substantial savings amountina to Rs. 518.80 
crofe had occurred under grant Nos. 5, 9 and 10 relating to Worklna 
Expenses oC Railways on Repairs and Maintenance oC Motive Power, 
Operating Expenses Traffic and Operating Expenses-Fuel respectively. In 
the explanatory note; the Ministry oC Railways stated tbat tbe savings under 
lbesegrants were mainly due to closure oC Steam Loco Sheds. receipt oC less 
store debits and decreased activities undertaken by Railways In their 
operations. In the opinion oC the Committee, these factors were not such as 
to crop up suddenly or which could not be anticipated at the time oC 
preparation oC expenditure estimates by an experienced organisation like the 
Railways. Such substantial savings, which are, in Cact, unspent provisions, 
indicate that the monetary requirements under these crants were calculated 
by the Ministry in a non-serious manner withOut critical application oC mind 
and carerul ~valuatioQ oC various woruprop1llDmes on t~ cround. The 
Committee hope that th~ Ministry or RaHway. would lake suflicient care in 
this regard in Cuture so as to make their budgetary projections more 
realistic and meaninaCui. 

45. The Committee are ancuisbed to note that runds or the order oC 
Rs. 453.44 crore had remained unutilised in 13 miDor lands under Grant 
No. 16-" Assets-Acquisition. Constructloa and Replacement-Capital". 
What heightens the anxiety andconcera of the Committee is the ract that 
the entire savinas In 13 minor beads· bad been attributed to "slower 
progress oC work. tt The Committee haft been inCormed during evidence 
that a part or these savinp were due to Boa-materlaUsation of expected 
stores on account oC contractual breaches. The Committee have also been 
inrormed that part or saYincs in minor head "Manufacturing Suspense" 
bad occurred due to an industrial problem at the Railway Coacb Factory 
with the result that tbe number or coaches planned Cor production during 
1996-97 cOuld not be turned out. While conceding that there might be one 
or two isolated clI;5eS or slippaCes In supplies or industrial unrest during a 
financial year, the Committee cannot but help infer that the aU round 
savings In 13 minor heads under this grant reflect only poor performance on 
the part oC Railways.· The Committee consider it unCortunate that the 
Ministry oC RaUways woeCuily Cailed in efficiently utilising the Cunds 
sanctioned by Parliament Cor acquisition oC capital assets in the vilal sector 
meant to cater to the infrastructural requirements oC the country. The 
Committee trust that the Ministry of Railways would draw suilable lessons 
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from this disheartening experience and give a serious thought to the 
questlPn of managing and controDing this grant in an effective manner so as 
to ensure emdent and proper utilisation of funds sanctioned. 

46. The C;ommittee are perturbed to lind that large scale savings under 
various grants have been occurring persistentiy in the Railways at least 
from 1994-95 onwards. Surprisin&ly, the savings registered by the Ministry 
of Railways during the year under review increased to more than double the 
magnitude of savings registered during the preceding year 1995-96. The 
Committee feel that this recurring tTend of savings in various granlY 
appropriations and the expianations offered therefor under specific minor 
heads represent the grossly unwarranted tendency of the Railways to 
overestimate their requirement of funds. The Committee, therefore, 
recommend that the RaDways should undertake a thorou&h analysis of the 
trend of expenditure incurred under various granis1lppropriations operated 
by them during preceding three years with a view to rectifying and 
improving upon the existing system of assessing requirement of fund. 

47. According to the instructions Issued by the Ministry of Finance to all 
Minlstrie.nepartments of Government oof India ono 27 March, 1986, the 
supplementary demands are required to be severely restricted to genuine 
unforeseen expenditure which could not be anticipated at the time of 
preparation of Budget Estimates. The Committee's examination has, 
however, revealed that apparently the mechanism of obtaining 
supplementary funds was used by RaUways during 1996-97 without proper 
assessment of the expenoditure incurred or likely to be incurred by them 
alainst the funds already obtained. The net result was that the 
supplementary provision under Grant No.1 (Rs. 1.16 crore), Grant No.2 
(Rs. 3.47 crore) and Grant No. 16-Capital (Rs. 170 crore) olltained during 
the year remained wholly unutilised as the savings of RI. 2.07 crore, 
RI. 0 6•64 crore and RI. 280.87 crore respectively under these grants were 
more than the supplementary provisions. The Committee are of the fInD 
view that the facts broulht out above amply prove that RaDways had been 
obtaining supplementary grants on inaccurate assumptions without ensuring 
proper and full utilisation of funds already sanctioneil to them for SpecifIC 

lel'Vices. The Committee therefore, recommend the RaDways to impress 
upon their budget controDinl authorities to project their requirement of 
additional fundJ only after properly monitoring the pace of expenditure 
before Presentinl the same to Parliament for approval so as to maintain 
sanctity of budgetary exercise • 

.... 0 The Committee are deeply coacerned to note that out of the total 
•• p of lb. 169.ll awe rqistend under various &rants and 
approprJatloDl opented lIy the a.Dways durlq 1996-97, the amount 
I1II'reDdered by the a.Dway. at the Dnal modlftcatlon stace was only 
ttl. '794 ClOre. Surprllinal1, ... fundJ were IUl'reDdered from Grant Nos. 7 
and 12 and Approprlatioa No. , despite excess expenditure incurred under 
1beaI. I'urtber. the aanways also I1U'I'endered more funds than the actual 
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savings under Grant Nos. 5 and 9 and appropriation No. 16-Capital. 
Evidently, the Railways did not make any attempt to ascertain the adual 
availability of funds for surrender even at the close of the financial year. 
While expressing their profound concern over the absence of precise 
accounting information system and the failure of the Railways to surrender 
the available savings and erroneous surrender of funds, the Committee 
desire the Rallways to take appropriate steps to develop their accounting 
information on suitable Unes to avoid such lapses in future. 

49. The Committee are extremely unhappy to observe the Injudicious 
manner in whleh the Railways resorted to reapproprialon of funds from or 
to various heads of accounts during 1996-97. In fact, the results of the 
appropriation audit have brought out instances where reappropriation of 
fund to certain heads was uncaOed for as the amount so transferred had 
remained whoOy unutilised. The Committee are at a loss to appreciate as to 
how an organisation like the Railways reappropriated funds from a minor 
head more than the budget provision sanctioned under that head of account 
and also made reappropriations against 'nil' provisions. Apparently, such 
gross lapses demonstrate lack of effective and constant vigil by concerned 
authorities over expenditure vls-a-."is sanctioned funds under specific heads 
when reappropriation proposals Wel"e considered in the Ministry. The 
Committee cannot help express their deep disatisfaction particularly because 
reappropriation order. are generaOy Issued in the closing months of the 
financial year when the Ministries are expected to possess adequate data on 
their expenditure Incurred and committed liabilities. The Committee, 
therefore, recommend that the Ministry of RaOways should undertake a 
thorough review of their exislinl system of reappropriation of funds with a 
view to ldentlfylaa the weaknesses In their accounting information and 
exchequer control .,.tern and pluglng lacunae therein so that issuance of 
injudicioUi .... defective napproprlatlon orden are avoidect in future. The 
Committee would aIIo lib the RaOwa,. to apprise them of the precise 
circumstaneel wbldl led to ........ ce of lnJudidous reappropriation orden 
durlna the ,eu a'" review • 

. 50. From their 1a'UlID, of the Annaure-J to the Appropriatiou Accounts 
(Part-D) of the MlaIItrJ of RaDwa,. f .. the ,ear 1996-97, the Committee 
are perturlJed to DOle thai Ibere were a ..... Dumber of cues wbere tbe 
accouatlq IrnpIuitIeI .... occurred In yarioUi Zonal RaD •• ,. In tbe 
oahlre of ............... of npeadllare. belated adJUitment of amounu, 
booJrlnl of ......... over and .baft laDdloaed provisiODl, flcdtloUi 
adjasbaeat. .......... of ....... a.. to ......... ted worb, Jrreaular 
adjutmeDl of ...... IrnpIar fta...... ....Ullmeat, DOD-adjustment of 
"W", IDeDrnd .,.., ..... of nI8I etc. Ia the OplaiCNI of tbe Committee, 
the ....... , of .................. IIICIn pronounced wbell YIe .. In the 
coalat ., ....... ..... wlalcla had aIIo occurred In the palt. 
n.. Cowa1ttee ..... _ ....... tIaa to ., that sucb ac:counlinl 
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irregularities Involvlnl "ree sums indl~ate negligence and ~allous attitude 
on the part or the authorities entrusted with the responsibility or 
maintenance or a~~ounts In the Railways. While expressilll their serious 
eoneern over the laree number or irregularilies oceurrinl in the accounts or 
the Railways, the Committee desire the Ministry or Railways to thoroughly 
look into this aspect with a view to gearing up the functioning or their 
ac~ountinl unitS. The Committee also recommend that all such lapses 
should invariably by enquired into and any inddence or aberration be' 
sternly dealt with. 

51. The Committee find that there were as many as 2,26,539 Incidents or 
losses involvinl Rs. 58. 74 ~rore in Railways during 1996-97. These losses 
had occurred mainly on account or reasons like theft, in transit, accident 
and natural ~alamlties. A detaOed seruliny or the Appropriation Account 
revealed that the Grant No. 6 "Repain and Maintemmce or Carriages and 
WqOlls" had alone accounted for 1,40,667 eases of loss involving all 

amount of Rs. 23.79 crore. While aceel,ling the plea ad"llnced by the 
representative of Railway Board during evidence that certain losses are 
inherent in any system of transportation~ the Committl'e are of strong "le"' 
tbat large number of cases of losses particularly those oct'urring d\le to theft 
are dearly indicath'e of laxity of control by the Railway authorities in 
protecting the. public property. The Committl't', therefore, recommend the 
Rail",ays to strengthen their existing network partkularly Railway 
Proteclion Force and also to take other safety measures so as to ensure that 
such losses are minimised In future. The Committee also stress that the 
Railways should make stneere efforts to eomplete the invesligalions itl all 
sueh eases within a limited time-frame strictly in accordanee with prescribed 
rules and initiate expeditious action not only h, m:,ke good the losses but 
also to punish the delinquent officials whose laxity of ~upervisl()n had l"d to 
sueh losses. 

52. The Committee ,'iew with Ira",: t·om·c'.'11 the faulty system (If 
budgeting and financial management in the )(aih,'uys leading to mullilJle 
eases of excess expenditure, fallure to t'Xc,,'ute l, .. ojeds and altain targets 
leading to large scale savings, obtaining "f unne"'l'ssary sllPIJlcmentury 
grants, partial or cxcl'Ssive surrender of :Ivailuble savia~gs, injudicious re­
appropriations and Otlll'" Improprieties ill classilicatilJD of expcnditure. 
While expressing their deep concern over suda distlUieling trends, lhe 
Committee desire Ministry of Railways 10 lake elTet·th'e stel'S 10 streamline 
their procedures and budgetary prOCeSSl'!l "'lIb a view to elTl'Cting strict 
exehequer control and finand:ll distipline. 

NEWDELIII; 

18 Deumber, 1998 

27 Agraira},ana,. 1920 (Saka) 

MANORANJAN BHAKTA. 
ChaimuIII, 

IJ"blic Acco,,"'s Committf't', 
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APPENDIX 0 

EXPLANATORY NOTE FOR PUBLIC ACCOUNTS COMMITTEE 

During the year 1996-97. thcre wa. .. an overall net !laving of Rs. 869.22-
crore over the total Grants and Appropriations resulting from auregate 
savinp of Rs. 1060.23 crore und~r 9 Grants (1,2.3.5,9.10.14,15&16) 
(Capital and OLWR) and 10 Charged Appropriations 
(4.5,6,7,8,10,11.12.13"16) (Capital) and excess of Rs. 191.01 crore under 
eight Grants (4.6,7,8,11,12.13 &16 (Railway Funds) and three Charaed 
Appropriations (3, 9 & 16 (Rly Funds). Reference Para 24 to 27 -Excew 
Savin, over Voted Grants and Char,ed Appropriations of the 
Appropriation Accounts of Indian Railways for the year .1996-97 (Part-I 
Review). 

1.2 •• •• • • 
1.3 Savlnp over RI. 1. cron 

Savini of over Rs. 100 crore occurred in five Grants (Voted) viz. Grant 
Nos. 5,9,10,14 and 16 - Capital. The saving is explained as under :-

(I) Gnat Ne. 5-Wonlnl Expenses - R~paln and Maintenance of Motive 
Power 

Rupees 

Orilinal Grant 1189,43,80,000 
Supplementary Grant 
Total Sanctioned Grant 1189.43,80.000 
ACtual Expeaditure 1069,83,11,208 
Savini (-) (-)119,60,68,7fJ2 
Misclassification (-) 16.61.402 
Total Saving (-)119,77,30.194 
Percentage . 10.07 

A Grant of Rs. 1189.44 crore was obtained at the Budgct Estimate 
stage. The actual expenditure of lb. 1069.83 crore was Rs. 119.61 crore 
less than the saactioned Budget. There was a misclassificalion of (-) 
Rs. 0.17 crare. The real saving under Grant No.5 thus worked out to 
Rs. 199,77 crare. The saving was under the following four Minor heads :-

(a) Establishment in Offices (Rs. 9.60 crore) mainly due to less staff cost 
due to non-fiIlins up of vacancies, (a) Steam Locomoitvei (Rs. 12.87 
crore) maialy due to closure of Steam Loco Sheds and redeployment of 
surplus staff in other activities, (c) Diesel Locomotives (Rs. 65.33 crare) 
mainly due to receipt of less Store debits and less POll activities than 
anticipated, (d) Electric Locomotives (Rs. 36.15 crore) mainly due to non 

24 
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receipt of hip value items of stores and less receipt of debits than 
antidpated; partly offset by excess under (c) Rail Cars, Ferry Steamers 
and Other Maintenance Expenses (Rs. 4.34 erore) mainly due to more 
adjustment of credits to Stock adjustment account. A sum of Rs. 125.54 
crore was surrendered at the final modification stage. 

(U) Grant No. 9-Worklq Expenses-Operatinl Expenses - Trame 

Original Grant 
Supplementary Grant 
Total Sanctioned Grant 
Actual Expenditure 
Savini (-) 
Misclassifieation 

Rupees 

3365,49,98,000 

3365,49,9&.000 
3216,49,68,604 
(-)149,00,29,396 

Total Saving (- ) 149 ,00,29 ,396 
Percentale 4.43 

A Grant of Rs. 3365.50 erore was obtained at the Budget Estimate 
stale. The actual expenditure of Rs. 3216.50 crore was Rs. 149.00 crorc 
less than the sanctioned Bud,et. The saving was under the following Minor 
beads :-

(a) Establishment in Offices (Rs. 1.95 erore) due to less staff cost and 
less expenditure on contractual payments (c) Yard Operations (Rs. 14.96 
crore) due to receipt of less store debits and less expenditure on staff cost 
(d) Transhipment and Repac:kinl Operations (RI. 0.38 crore) due mainly 
to lesser activities under Transhipment and Repackin, Operations 
(a) Other Miscellaneous Expenses (Rs. 212.17 erore) due mainly to 
decrease under terminal charles and receipt of more credits on account of 
IRFA; panly offset by excess under (b) Station Operations (Rs. 58.18 
crore) due to increase in establishment charles (e) Trains Operations (RI. 
22.11 crore) due mainly to incurrancc of more expenditure towards staff 
cost. (f) Safety (Rs. 0.17 crore) due to more expenditure under direct 
purchase etc. A sum of RI. 153.07 erore was surrendered at the final 
modification stale. 

(W) Grant No. lo-WorldDl Expeases--OperatiDI Expenses - Fuel 

Original Grant 
Supplementary Grant 
Total Sanctioned Orant 
Actual Expenditure 
Savini (-) 
~l~assification 

~upces 

4003.60,83,000 

4003,60,83,000 
3753,42,09,213 
(-)250,11.73.787 

Total Savina (-)%50.11.73,717 
Percentale 6.25 

A Gnnt of RI. 4003.61 crore was obtaiaccl .. die hdlCt EM_ale 
1ta1C. The actual cxpeaditure of RI. 3153.42 ClOre was RI. 250.19 erore 
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less than the sanctioned Budget. The savinI was under the followinl 
fo:ur Minor heads :-

(a) Steam Traction (RI. 15.82 crore) mainly due to closure of Steam Loco 
Sheds thereby resulting in less consumption of ronl from stock, (b) Diesel 
Traction (RI. 13S.80 C!.QI'C) mainly due to Icss performance in GTKM5£KMs as 
well as less adjustment of debits of freight and handling charges clue to dec:rease 
in activity, (c) EJectric Traction (R.4i. 98.S7 aore) mainly due to reduction in 
consumption of energy, less Contractual payment to State Elcctricity Boards and 
adoption of eoelJY saving measures. A sum of RI. 211.48 crore was surrendered 
at the fmal modifICation stage. 

(I,,) Grant Noo 14-Approprilltion or Funds-Depreciation Reserve 
Fuad, Development Fund, Peasion Fund, Capital Fund 

Orilinal Grant 
Supplementary Grant 
Total Sanctioned Grant 
Actual Expenditure 
Saving (0) 
Misclassification 
Total Saving 
Percentage 

Rupees 
7076,00,00,000 

7076,00.00,000 
6942,05,62.209 
(-)133.94,37 ,791 

(- )133,94,37,791 
1.89 

At the Budget Estimate stale Appropriation to the Funds was 
sanctioned for RI. 7076.00 Clore. Grallt No. 14 provides for 
appropriation to the four Railway Funds. namely Depreciation Reserve 
FUlJd, Pension Fund, Development Fund lind Capital Fund. The first 
two appropriations are taken from Revenue. nle next two 
appropriations' are taken from the surplus of revenue left after payment 
of Dividend to the General Exchequer. 

The saving was mainly under Pension Fund (lb. 535 Clore). The main 
reason beina that provision of Rs. 1000 crore was kept in the Orilina) 
Grant for implementation of 5th Pay Commission's recommendations 
which did not materialise. as a consequence Rs. 450 Clore was 
surrendered al the time of Revised EstimatoFinal Grant. Further, 
keeping in view less outgo from the fund, RI. 85 Clore was less 
appropriated. 

Under uqftcciation Reserve Fund, R". 11S crore was increased at the 
Revised EstimataFinal Grant and as. 85 crOR mure W8S appropriated 
as compared to Revised ·Estimate, to meet with more expenditure UDder 
depreciation Reserve Fund. 

Less appropriation to Development Fund (Rs. 35.79 crare) was made 
due to less expenditure under Development Fund keepinl in view tbe 
actual Plan outlay requirements and more appropriation to Capital Fund 
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(Rs. 236.85 crore) was made due to availability of surplus left after 
appropriation to Development Fund. 

Thus the saving which occurred under Grant 14-Appropriation to 
Funds, is not savinI in tbe DOrmal sense of expenditure incurred less than 
the Budget Grant. It is a saving only in a technical sense shown 115 such 
because of appropriations being made into the Railway Fund~ at levels 
lower than budgeted. 

(y) e ..... 1 No. l' • AaetI • Acquisition, Coastructloa ud Rt'placemeal­
Capital 

Oripal Grant 
Supplementary Grant 
Total Sanctioned Grant 
Actual (Expenditure) Appropriatior. 
Saving 
Misclassification 
Total Saving 
Percentage 

Rupees 

8101,90,36,000 
170,00,01,000 

8271,90,37,000 
7991,03,14,639 

(-)280,87,22,361 
1,50,91,184 

(-)279,36,31,177 
3.38 

A Grant of Rs. 8101.90 crore was obtained at the Budgct Estimate 
stage. A supplementary grant of Rs. 170.00 crorc was obtained for 
certain on-going projects under Plan head "New Uncs" and for 'Out-of­
tum' works, which were regarded as 'New service / New instrument of 
service'. The actual expenditure of Rs. 7991.03 crorc was Rs 280.87 crore 
less than the sanctioned provision of Rs 8271.90 crore. There was II 

misclassification of Rs. 1.51 crore. The saving under Capital thus worked 
out to Rs. 279.36 crore. The saving was mainly under the following Plan 
Heads (Minor °Heads):-

New Unea (Construction) (Rs. 17.08 crore), doubling (Rs. O.lS crore), 
Traffic Facilitie.-Yard remodelling and Others (Rs. 7.36 crore), 
Signalling .t Telecommunication work (Rs. 1.22 crore) , Electrification 
Projects (Rs 50.09 crore), Workshops-including Production Units (Rs. 
2.37 croie), Staff Quarters (Rs. 20.39 "Tore), Investment in Government 
Commercial Undertakinp-Public Undertakings (Rs. 10.00 crore), Other 
Specified Works (Rs. 0.55 crore), Store Suspense (Rs. 52.11 crore) and 
Manufacturing SUSpeDIC (R.I. 244.42 crore), Miscellaneous Advance (Rs. 
3.73 crore) and MTPs (R.I. 43.9'7 crore) maioly due to slower progress of 
work. This was partly offset by excess under the following the Plan 
Heads (Minor Heads):-

Gauge conversion (R.I. 15.23 crore), Computerisation (Rs. O.OS crore), 
Rolling Stock (Rs. 156.99 crore) and Machinery and Plant (Rs. om 
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crore). due to speedier progress of work and due to more activities under 
construction / acquisition of Rolling Stock clc. A sum of Rs. 196.73 crare 
was surrendered at the final modification litage. 

2. The Grant-wise excesses being relatively small considering the total 
volume of transactions spread over the entire Railway System, the excess 
over the Appropriation / Grant as brought out in Para 1.2 may kindly be 
recommended for regularisation by Parliament under Article 115 (1) (b) of 
the Constitution of India. 

3. It is submitted that every care has been taken (a> to assess the 
expenditure under various Appropriation / Grants as precisely as possible 
and (b) to obtain supplementary allotments where necessary so that excess 
is avoided to the maximum extent possible. 

4. This has been seen by the Audit. 

The Chairman " Members of the 

Public accounts Committee. 

New Delhi. 

(C.S. Sharma) 

Addl. Member (Finance), 

Railway Board. 



APPENDIX III 
STATEMENT OF CONCLUSIONS AND RECOMMENDATIONS 

SI. Para MinistrylDeptt. 
No. No. concerned 

2 3 

1. 43 Ministry of Railways 

Conclusions and Recommendations 

4 

The Committee arc astounded to find 
the suhstantial variations between the 
sanctioned provisions and the actual 
expenditure incurred there aguinst by 
Railways in all the gralltnppropriatiolls 
operated by them during the year 19')6-
97. There were aggregate savings of Rs. 
1060.23 erore in ten e .... es under the 
Grant Nos. 1,2, 3, S, 9, 10, 14, IS and 
16--Capital & Revenue and in ten cases 
under the Appropriation Nos. 4, S, 6, 7, 
8, 10, 11, 1~, 13, and 16--Capital. The 
savings in all the cases of voted grants 
exceeded Rs. 2 crore each and ranged 
between Rs. 2.07 crore and 280.S7 
c~ore. Whal is still more disturbing is 
the fil('1 Ihal Ihe quanlum of silvings 
exceed",d even Ih. lOU crore each in the 
ca. .. e of (iranl Nos. 5, 9, 10. 1-1 imd 
1(~apital. To cope il all. there was 
also an aggregatc ex('css expcndilu,"e uf 
Rs. 191.01 cron: in eighl grants anu 
three appropriatiuns. All thcse instances 
of excesses and li3vings undcr different 
IranI!; and appruprialiolls resulted in an 
overall net saving.o; of Rs. 869.22 crore 
during the 'year 19')6·97. Obviously, 
these inst.mce!' of large scale varialions 
under all 8r&1nlsl;Ippfllprialinns leading 
to eilher cxces:;cs (lr savings hclra)' 
absence (It' a sound budgelar), 
mechilnism for IL~ .. essing the actual 
requirements of funds and the casual 
and routine manner in which the budget 
estimates arc being prepilred by the 
Railways. Althoulh the Financial 
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Commissioner, Railway Board stated 
during evidence that he would certainly 
like to have a system of budgeting in 
which there was hardly any variation, 
the Committee are apprehensive that 
this sorry spectacle of financial 
indiscipline will not improve unless the 
Ministry of Railways impress upon their 
budget controlling authorities to 
undertake the task. of budget 
preparation with utmost seriousness and 
care, taking into consideration the 
indicators like the past trends of 
expenditure, the stage of formulation! 
implementation of various schemes for 
which funds are sought. The 
Committee, therefore, recommend that 
the Ministry of Railways should address 
this issue seriously and devise a fool 
proof mechanism to overcome the 
deficiencies in their existing system of 
assessing the requirement of funds. The 
Committee would also desire tile 
Ministry of Railways to carefully review 
and IIcrutinise the budget estimates 
prepared by their lower formations and 
apply the necessary correctives so u to 
make the budget exercise more realistic 
and to obviate such large scale 
variations in future. The Committee 
would like to be apprised of the preL.;se 
steps taken by the Ministry in this 
regard. 

Ministry of Railways The Committee note that substantial 
savinp amounting to lb. 518.80 croft 
had occurred under grant Nos. 5. 9 and 
10 relating to Working E.nses of 
Railways on Repairs and Maintenance 
of Motive Power. Operating Expenses 



1 2 

2. 45 

31 

3 4 

Traffic and Operating Expenses-Fuel 
respectively. In the explanatory note. 
the Ministry of Railways stated that the 
savings under these grants were mainly 
due to closure of Steam Loco Sheds. 
rcc:cipt of less store debits and de­
creased activities undertaken by Rail­
ways in their operations. In the opinion 
of the Committee. these factors were 
not such as to crop up suddenly or 
which could not be anticipated at the 
time of preparation of expenditure es­
timates by an experienced organisation 
like the Railways. Such substantial sav­
ings. which arc. in fact. unspent provi­
sions. indicate that the monetary re­
quirements under these grants were cal­
culated by the Ministry in a non-serious 
manner without critical application of 
mind and careful evaluation of various 
works/programmes on the ground. The 
Committee hope that the Ministry of 
Rlrilways would take sufficient care in 
this regard in future so as to make their 
budgetary projections marc realistic and 
meaningful. 

Ministry of Railways The Committee arc anguished 10 note 
that funds of the order of Rs. 453.44 
crore had remained un utilised in 13 
minor heads under Grant No.l~ "As­
sets-Acquisition, Construction and Re­
placement-Capital". What heightens 
the anxiety and concern of the Commit­
tee is the fact tbat the entire savings in 
13 minor heads had been attributed to 
"slower progress of work" The Commit­
tee have been informed during evidence 
that a part of these savingsl were due to 
non-materialisation of expected stores 
on ac:count of contractual breaches. The 
Co~ittec has also been informed that 
part of .. vi .... in minor held "Manufac­
turinJ SUlPCJIIC~ had occurred due to 
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an industrial problem at the Railway 
Coach Factory with the result that the 
number of coaches planned for 
production during 1996-97 could not be 
turned out. While conceding that there 
might be one or two isolated cases of 
slippages in supplies or industrial unrest 
during a financial year. the committee 
can not but help infer that the all round 
savinp in 13 minor heads under this 
grant reOect only poor performance on 
the part of Railways. The Committee 
consider it unfortunate that the Minilltry 
of Railways woefully failed in efficiently 
utilising the funds sanctioned by 
Parliament for acquisition of capital 
assets in the vital sector meant to cater 
to the infrastructural requirements of 
the country. The Committee trust that 
the Ministry of Railways would draw 
suitable lesson.~ from this llisheartening 
experience and give a serious thought to 
the question of managing and 
controlling this grant in an effective 
manner so as to ensure efficient and 
proper utilisation of funds sanctioned. 

The Committee arc pcrtubred to find 
that large scale savings under various 
grants have been occurring persistently 
in the Railways at least from 1994-95 
onwards. Surprisingly. the savings 
registered by the Ministry of Railways 
during the year under review increased 
to more than double the magnitude of 
savinp registered during the preceding 
year 1995-96. The Committee feel that 
this recurring trend of savings in various 
grant~ppropriations and the 
explanations uffered therefor under 
specific minor heads represent the 
grossly unwarranted tendency of the 
Railways to overestimate their 
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requirement of funds. The Committee, 
therefore, recommend that the Railways 
should undertake a thorough analysis of 
the trend of expenditure incurred under 
various ... ant~ppropriations operated 
by them during preceding three years 
with a view to rectifying and improving 
upon tbe existing system of assessing 
requirement of fund. 

According to the instructions issued by 
the Ministry of Finance to aU Ministries' 
Departments of Government of India 
on 27 March, 1986, the supplementary 
demands are required to be severly 
restricted to genuine unforeseen 
expenditure which could not be 
anticipated at the time of preparation of 
Budset Estimates. The Committec's 
examination has, however. revealed that 
apparently the mechanism of obtaining 
supplementary funds was used by 
Railways during 1996-97 without proper 
_~nt of the expenditure incurred 
or likely to be incurred by them apinst 
tbe funds already obtained. The net 
result was that the supplementary 
provisions under Gnnt No. 1 (Rs. 1.16 
c:rore), Gnnt No. 2 (Rs. 3.47 crore) 
and Grant No. 16-Capital (Rs. 170 
c:rore) obtamed durin, the year 
remaiacd wholly unutiliscd as the 
uviQp of Rs. 2.m c:rore, Rs. 6.64 crore 
and RI. 280.87 crorc rcspcetively under 
tbeIe araall wen: more than the 
supplementary provisions. The 
CoauniJtee an: of the firm view that the 
facts bro_ght out above amply prove 
that R.ailways bad been obtaiRiq 
.lUpplcmentary aranll on inacc:untc 
-pdons without cnsuring proper 
aad full utilisation of funds already 
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sanctioned to them for specific services. 
The Committee therefore, recommened 
the Railways to impress upon tbeir 
budget controlling authorities to project 
their requirement of additional funds 
only after properly monitoring tbe pace 
of expenditure before presenting the 
same to Parliament for approval so as 
to maintain sanctity of budgetary 
exercise. 

The Committee are deeply concerned 
to note tbat out of tbe total savings of 
Rs. 869.22 crore registered under 
various grants and appropriations 
operated by the Railways during 1996-
97, the amount surrendered by the 
Railways at the final modification stage 
was only Rs. 794 crore. Surprisingly, 
the funds were surrende{ed from Grant 
Nos. 7 and 12 and Appropriation No. 9 
despite excess expenditure incurred 
under tbem. Further, the Railways also 
surrendered more funds than tbe actual 
savings under Grant Nos. 5 and 9 and 
Appropriation No. 16-Capital. 
Evidently, tbe Railways did not make 
any attempt to ascertain tbe actual 
availability of funds for surrender even 
at tbe close of tbe financial year. While 
expressing their profound concern over 
the absence of precise accounting 
information system and the failure of 
tbe Railways to surrender the available 
savings and erroneous surrender of 
funds, the Committee desire the 
Railways to take appropriate steps to 
develop tbeir accounting information on 
suitable lines to avoid sucb lapses in 
future. 

The Committee are extremely 
unhappy to observe the injudicious 
manner in whicb the Railways !'ClOned 
to reappropriation of funcla from or to 
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various beads of accounts during 1 ~ 
97. In fact, the results of the 
appropriation audit have brought out 
instances where reappropriation of fund 
to certain beads was uncalled for as the 
amount so transferred had remained 
wbolly unutilised. The Committee are at 
a loss to appreciate as to how an 
organisation like the Railways 
reappropriated funds from a minor head 
more tban the budget prOVISion 
sanctioned under that head of account 
and also made reappropriations against 
'nil' provisions. Apparently, such gross 
lapses demonstrate lack of effective and 
constant vigil by concerned authorities 
over expenditure vis-a-vis sanctioned 
funds under specific heads when 
reappropriation proposals were 
considered in the Ministry. The 
Committee cannot help express their 
deep dissatisfaction particularly because 
reappropriation orders are generally 
issued in the closing months of the 
financial year when the Ministries are 
expected to possess adequate data on 
their expenditure incurred and 
committed liabilities. The Committee, 
therefore, recommend that the Ministry 
of Railways should undertake a 
thorough review of their existing system 
of reappropriation of funds with a view 
to identifying the weaknesses in their 
accounting information and exchequer 
control system and plugging lacunae 
therein so that issuance of injudicious 
and defective reappropriation orders are 
avoided in future. The Committee 
would also like the Railwa)"S to apprise 
them of the precise circumstances which 
led to issuance of injudicious 
reappropriation orders durin. the years 
under review. 
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From their scrutiny of the Annexure-J 
to tbe Appropriation Accounts (Pan-II) 
of the Ministry of Railways for the year 
1996-97, the Committee are perturbed 
to DOte that there were a WF number 
of cases where the 8CCOuntinl 
irrelularities had occurred in various 
Zonal Railways in the nature of wronl 
bookina of expenditure, belated 
adjustmeDt of amounts, bookinl of 
expeDtiiture over and above sanctioned 
provisions, factitious adjustment, 
adjustment of amounts to unrelated 
works, irregular adjustment of credit, 
irrel'llar financial adjustment, non­
adjustment of debits, incorrect 
computation of rates etc. In the opinion 
of the Committee, the gravity of tbese 
lapses becomes more pronounced wben 
viewed in tbe context of similar lapses 
which had also occurred in the past. 
The Committee have no hesitation to 
say tbat such accountinl irrelularities 
involvinl larle IUms indicate negliFnce 
and c:aUous attitude on the pan of the 
authorities entrusted with the 
responsibility of maintenance of 
accouritl "in the Railways. While 
exprea.in, their serious concern ovct 
tbe Wac Dumber of irrelularitica 
occurriDJ in the accounts of tbe 
Railways, the Committee desire the 
Ministry of Railways to thoroulbly look 
into tbis aspect with a .view to lcarin, 
up the functioninl of their 8CCOuntinl 
units. The Committee also recommend 
tbat all· sucb lapses should invariably be 
enquired into and any incidence of 
aberration be sternlv dealt with. 

The Committee find tbat tIlere were 
as many .. 2,26,539 incidents of losses 
invoIvinl RI. 58.74 crore iri Railwa)'i 
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durisl 1996-91. These losses had 
oc:curred mainly on account of reasons 
like tbeft, in transit, accident and 
natural calamities. A detailed scrutiny 
of the Appropriation Accounts revealed 
tbat tbe Grant No. 6 "Repairs and 
Maintenance of Carriages and Wagons" 
bad alone accounted for 1,40,667 cases 
of loa involvinl an amount of Rs. 23.79 
crore. While acceptinl the plea 
advanced by tbe representative of 
Railway Board during evidence tbat 
certain losses are inherent in any system 
of transportation, the Committee are of 
stronl view tbat large number of cases 
of losses particularly those occurrin. 
due to tbeft are clearly indicative of 
laxity of control by the Railway 
authorities in protecting the public 
property. The Committee, tberefore, 
recommeacl the Railways to strengthen 
their eDting network particularly 
Railway Protection Force and also to 
take other safety measures so as to 
ensure that sucb losses are minimised in 
future. The Committee also stress that 
tbe Railways sbould make sincere 
efforts to complete the investigations in 
all sucb cases witbin a limited. time­
frame strictly in accordance witb 
preacribed rules and initiate expeditious 
action not only to make lood the losses 
but also to punish the delinquent 
officials wbose laxity of supervision had 
led to suc:h losses. 

The Committee view with Fave 
concern the faulty system of budgetinl 
and financial manaaement in tbe 
Railways leading to multiple cases of 
excess expenditure, failure to execute 
projects and attain targets leading to 
large scale savinlS, obtaining of 
unnecessary supplementary grants, 
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partial or excessive surrender of 
available savinI', injudicious rc­
appropriations and other improprieties 
ia classifICation of expenditure. While 
exprCllina their deep concern oyer such 
disquietina trends, the Committee 
desire Ministry of Railways to take 
effective steps to streamline 'Mir 
procedures and budaetary procellCl 
with a view to effcctinastrict exchequer 
control and financial discipline. 



PART D 

MINUTES OF THE FOURlH SI1TING OF THE PUBUC 
ACCOUNTS COMMI1TEE HELD ON 27 OCTOBER, 1998 (FN) 

Thc Committec sat from 1100 brs. to 131S brs. on 27 October, 1998 in 
Room No. "S3" , Parliament House. 

PRESENr 
Sbri Manoranjan Bhakta - CIuIimuua 

MEMBERs 
Lok SabIuJ 

2. Sbri Prithviraj D. Cbavan 
3. Sbri Ram Tabal Choudhary 
4. Sbri C. Gopal 
S. Maj. Gen. B.C. Khanduri 
6. Sbri Rupcband Pal 
7. Dr. T. Subbarami Rcddy 

Rajya SabIuJ 
8. Sbri Md. Salim 
9. Sbri Satisbcbandra Sitaram Pradban 

SECRETARIAT 

1. Dr. A.K. Pandey Addl. Secretary 
2. Sbri P.D.T. Achary - Joint Secretary 
3. Sbri Dcvcnder Singh - Deputy Secretary 
4. Sbri Rajeev Sharma - Under Secretary 
S. Sbri B.S. Dabiya Assistant Director 

O/ficeTS 0/ the Offi.ce 0/ Ccl:AG o/lndia 
1. Sbri P.K. Labiri - Dy. CAAG of India 
2. Sbri Jayanti Prasad ~ Director 

Representatives 0/ the Ministry 0/ Railways (Railway Board) 
1. Sbri P.V. Vasudcvan - Financial Commissioner 

2. Sbri V.K. Agnihotri - Mcmber (Engineering) 

3. Sbri Amok Kumar Member (Mechanical) 

4. Shri'S.K. Khanna Member (Electrical) 

S. Sbri Sbanti Narain Member (Traffic) 

2. The Officen of the Officc of tbe CAAG of India explained the satient 
points arising out of the eumination of Union Government Appropriation 
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Accounts (Railways) for the year 1996-97 and audit observations thereon 
as contained in Paragraph 1.8 of the Report of the C&AG of India for the 
year ended 31 March, 1997 (No.9 of 1998). Thereafter, the representatives 
of tbe Ministry of Railways (Railway Board) were called and the 
Committee took their evidence. 

3. A copy of the verbatim proceedings of the sitting has been kept on 
record. 

Tile Committee tile,. tIIljoumed._ 



MINUTES OF THE EIOHTEEN11I SI1TING OF THE PUBUC 
ACCOUNTS COMMl1TEE HELD ON 17 DECEMBER, 1998. 

The Committee sat from 1500 hn. to 16S0 hn. on 17 December, 1998 ill 
Committee Room "C", Parliament House Annexe. 

PREsEHr 
Shri Manoranjan Bhakta - CIuUmu.In 

MEMaEas 
Lok Sablul 

2. Shri Ram Tahal Choudhary 
3. Shri C. Gopal 
4. Shri Vijay Kumar Khandclwal 
S. Shri Prabhat Kumar Samantaray 

RlljYII Sablul 
6. Shri Md. Salim 
7. Shri Satishchandra Sitaram Pradhan 
8. Shri J. Chitbaranjan' 
9. Shri Jayant Kumar Malhoutra 

10. Shri Vayalar Ravi 
11. Shri K. Rahman Khan 

Lolt SABRA SECRETARIAT 

1. Shri Devendcr Sinp - Deputy Secretllry 
2. Shri Rajeev Sharma - Uruler SecretIIry 
3. Shri B.S. Dahiya Ar.ri.rtImt Director 

OFFICERS OF 11IE OFFICE OF C&AG OF INDIA 

1. Shri I.P. Sinah 
2. Shri A.K. Thakur 

3. Shri P .K. Jena 

4. Smt. Rekha Gupta 

•• 
2 .•• 

3 .•• 

4. •• 

Dy. C&AG 
PriDcipal Director 
(Reports-Central) 
Pr. Director of Audit 
(Economic cl Service Ministries) 
'Pr. Director (Railway) 

•• 
•• 
•• 
•• 
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s. The Committee reassembled at 1630 hrs to consider the draft Repon 
OD Unioa Gavemment Appropriation Accounts-Railways (1996-97). The 
Committee adopted tbe draft Repon without any amendment&' 
modifications. 

6. The Committee also authorised tbe Chairman to finalise tbe draft 
Repon in the ligbt of verbal and consequential changes arising out of 
factual verification by Audit and present the Repon to the House. 

The Committee the" tJdjoumed. 
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1. MIs. Vijay Book Agency, 
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BIHAR 

2. Mis. Crown Book Depot. 
Upper Bazar. Ranchi (Bihar). 

GUJARAT 

3. The New Order Book Comrany. 
EDis Bridae. Ahmedabad·380 006. 
(T.No. 7906S) 

MADHYA PRADESH 

4. Modern Book HOUle. Shiv Vilas Place. 
Indore City. (T.No. 35289) 

MAHARASHTRA 

5. Mis. Sunderdas Gian Chand. 
601. Girpum Road. Near Princes 
Street. Bombay-400 002. 

6. The International Book Service. 
Dec:c:an Gymkhana. Poona·4. 

7. The Current Book House. 
Maruti Lane. 
Raghunath Dadaji Street. 
Bombay-400 001. 

8. MIs. Usha Book Depot, Law Book 
Seller and Publishers' Agent~ 
GOYI. Publications, 585. Chira Bazar, 
Khan House, Bombay-400 002. 

9. M " J Services. Publishers, 
Representative Accounts " L."lW 
Book Sellers, Mohan K.unj. 
Ground Floor. 
68. Jyotiba Fuele Road, Nalgaum. 
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10. Subscribers Subscription Servicl! India. 
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2nd Floor. 
Bombay-400 001. 
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II. MIs. M.M.Subscription Agencies. 
14th Murali Street. (lSI Floor), 
Mahalingapuram. Nunpmbakkam. 
Madras-600 034. 
(T. No. 476558) 
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UTTAR PRADESH 

12. Law Publishers. Sardar Patel Ma .... 
PB. No. 77. Allahabad. U.P. 

WEST BENGAL 

13. MIs. Manimala. Buys " Sells. 123. 
Bow, Bazar Street. Calcutta·1. 

DELHI 

14. Mis. Jain Book Agency. 
C-9, Connaught Place. New Delhi. 
(T.No. 351663 " 3S0806) 

15. Mis. J.M. Jaina " Brothers. 
P. BOll 1020, Mori Gate. Delhi·ll0006. 
(T.No. 291SOf14 " 23(936) 

16. Mis. Oxford Book " Stationery Co .• 
Scindia House. Connaught Pi ...... 
New Delhi·ltO 001. 
(T.No. 3315308 " 45896) 

17. Mis. BookweJl. ZI72. Sant Nirankari 
Colony. Kingsway Camp, 
Delhi·nO 009. (T.No. 7112309). 

18. MI •. Rajenclra Book Aaency. 
IV·DR 59. Lajpat Napr. 
Old Double Storey. New Delhi· 
11002.&. 
(T.No. MI2362 &. MI2131). 

19. Mis. Amok Book Agency. 
BH·82. Poorvi 5IIalimar Bagh. 
Delhi·tlO 033. 

20. Mis. Venus Enterprises. 
8·2185. Pha.e·H. Ashok Vihar. Delhi. 

21. Mis. Central News Aeency Pvt. Ltd .•. 
2JI9(). Connausht Circus. 
New Delhi·tlD 001. (T.No. 344448. 
322705, 34447R Ie 3445(8). 

22. Mis. Amrit Book Co., 
N-21, COli .... Circus. 
New Delhi. 

23. Mis. Boob Jndia Corporation 
Publishers. ~ers " Exporten. 
L·27, Shasrri Nagar. Delhi·110 OS2. 
(T.No. 269ft3t " 714465). 

24. Mis. S8nS8m Book Depot. 
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New Delhi·} J9 002. 
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